FOR THE

FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

ATTENTION OF THE CREDITORS OF

M/s FERNAS

CONSTRUCTION INDIA PRIVATE LIMITED

Relevant Particulars

Name of corporate debtor

FERNAS CONSTRUCTION INDIA

] PRIVATE LIMITED
> geagleorof incorporation of corporate |, /hgmq10
Authority under which corporate ;
3 debtor is incorporated / regislezsd HoC el i
Corporate Identity No. / Limited )
4 Liability Identification No. of U45400DL2010PTC206910
corporate debtor
Address of the registered office and | Space No. S-19, Second Floor, Malhan
5 principal office (if any) of corporate | Falcon Plaza. Plot No. 4 Pocket 7 Sector-
debtor 12. Dwarka New Delhi-110075
6 Insolvency commencement date in 06-December-2019 (Order received on
respect of corporate debtor 09-March-2020)
7 Estim‘ated date . of closure of 03-Jun-2020
insolvency resolution process
Name and registration number of the | Vikas Chandra Misra and
8 insolvency professional acting as IBBI/IPA-001/IP-P-01449/2018-
interim resolution professional 19/12276
Address and e-mail of the interim | 91, SIDDHARTHA ENCLAVE, NEAR
9 resolution professional, as registered ASHRAM CHOWK, New Delhi, -110014
with the Board Email ID: cavemisra@gmail.com
Address and e-mail to be used for | 91, SIDDHARTHA ENCLAVE, NEAR
10 correspondence with the interim | ASHRAM CHOWK, New Delhi-110014
resolution professional E Mail: irpfeipl@gmail.com
11 Last date for submission of claims 23-Mar-2020
Classes of creditors, il any, under
12 clause (b) of sub-section (6A) of NA
section 21, ascertained by the interim
resolution professional _
13 Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
Weblink:
o | & Relevant Forms and http/ibbi.gov.in/download form.htm!

(b) Details of  authorized
representatives are available at:

NA
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Notive 18 herehy piven that the Natfonal Company ©aw P ribmad Bench 1V Hew Delhil bas
ordered the commencement of w corporite Insolvency wesolutlon process of thi M/s
Fernas Construction Tadla Private Limited on 0o Decomber=2009 (Oypder recelved on
09\ lar-10200)

Ihe creditors of Mos Fernas Construetion India Private Llmbted, nre hereby called upon to
cubmit their ¢laims with proot on or betore 23:Mirch-2020 10 the Interim resolution
professional at the address mentioned agatnstentry Nu. 10,

Ihe financial creditors shall submit their elams with proof by electronte means only. Al
other creditors may submit the ¢laims with prool i person, by post or by clectronle means,

A financial creditor belonging o a class, as listed apalnat the entry No, 12, shall indleate
its choice of authorised representative from amony the three insolveney prolessionals
listed against entry No. 13 to act as authorised representative ol the cluss INAJ In Form

CA.
Submission of false or misleading proofs of clulm shnll nttract pennlties,

<

e

Dated: 11" March 2020 Vikas Chandra Misra
Pluce:  New Delhi Interim Resolution Professional of Fernay Construetion India Private Limited
Rq.',intrulinn No: ||!HI/II'A-(}()l/]l‘-l'-()ltlfi‘)/ﬂilH-I‘)/I?.Z'T(r
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